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This iapr! 	i,., 	28.5.02 	 Hoard Mr. A.Ahmed, learned 

	

F. for . 501 - 
 dpici 	 counsel for the applicant. 

1P'//.9.-1 ' 
Dated .... 	

Issue notice to show cause a s  
- 	 •!; 	

\ 	
j - rir9 'vt4.. 	 to why the application shall not be 
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• 0.A. 169 of 2002 

4 	&V' 26.7 • 02 . 	Mr*Mechanda ,  learned counsel 4 14 ii4t. i'-' ' 
	 .. 	ke -a request on behl1 of Mr.A. 

	

2 4 	
.. •: 	Imed learned counselfOr  th;applicant 

.stting that pt he is out of station 
air little  acconimodatlon. Prayer 
Is allowed.. List on 1698.02 for heari 

Member 

	

16.8.02 	Mr.'Jdrned learned counsel for the 

p 	 . . applicajt prays for adjournment on the 

ground that herflay get instructions from 
te applicant. the learned counsel for 

	

U 	 . 	 the -respondents has no objection. 

• Prayr is allowed. List on 13.9.02 
for'hearing. ......... 

.• 	 . 	
. 

Membe .' -- 
un 

	

10.9.02 	List an 11.9.02 for héarint, 

-, 	.. 	 . 	 Vicè.-Chajrman 
- 	

im 	 - 
- 	 •: 	 - - 	

11.9.02 	Heard counsel for the parties. - ............. 	- 	
Heing cojuded. Judgment de1ired. 

	

. 	in open Court s  kept in separate ahets 
• .•,• 	:;.// 	 -. 	 'he application is disposed of in 

4Z 	 . 	terms of the order • No order as to 
Qcvw'c) 

Vice.'Chajrman 

pg 
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APPL'CNT(s) 

SriAeAhmd. 	 AUVOCAT FOR TH1 APP14 IC& 

UnjOflOf Ifldia& Ors 	 LPONLI1NT(S) 

sj A.Deb Roy, Sr.C.G.S.C. 	 Jvucr 1'Ot Trii 
RSPUNiJNT() 

rji~ L t. MR JUSTIC] D.N.HOWDHURY, VICE CHI1IR1AN. 

T 	Or'k3Li 

Whether Reporters of local papers may be allowed to SCC 

the judgment 

2 	To be referred to the Reporter or not ? 

3 	Whether their Lordships wish to see the fair copy of the 

judgment 7 

4 	ihether the judgment is to be circulated to the other 

•1 	Benches 

Judgment delivered by Hon'ble Vice-Chairman. 
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CENTRAL ADMINISTRATIVE TRIBUNAL. GUWAHATX BENCH. 

Original Application No. 169 of 2002. 

Date of order : This the 11th Day of september.2002. 

The Hon'ble Mr justiCe D.N.ChOWdhUrY, ViceChairman. 

Sri Uttam Kunar Paul, 
tower Division Clerk s, 

Assam Central Circle-i. 
C.P.W.D. Guwahati'21. 	 . . . Applicant 

By Advocate Sri A. Abmed. 

Versus• 

Union of India, 
reprented by the Secretary to the 
Government of India. 
Ministry of Urban Affairs, 
RW Delhi-il. 
The Director General (Works). 
Central public Works Department, 
Nirman Shawan. NewDeihi-il. 

The Chief Engineer. 
North Eastern Zone, 
Central public Works Department. 
Cleaves Colony. 
Shillong-3. 
Superintending Engineer.. 
(Co-Ordination) Circ le • entral 
public Works Department, 
eastern Region, Nizam Place. 
Kolkata-20. 

&perintendi4g Engineer, 
Assam Central Circle,-i, 
C.p.W.D.,Gwahati721. 

6 • The Executive Engineer (Adrnn.) 	
S 

Assarn Central circie.-1, 
C.p.W.D.,GUWahati2l. 	 . . . Respondents. 

By Sri A.Deb Roy, $r.C.G.S.C. 

CHOWDHURY 

This application under Section 19 of the 

Administrative Tribunals Act 1985 has arisen and is 

directed against the transfer order dated 21.5.2002 

transferring the applicant, a Lower Division Clerk 

from Assam central Circle-i. C.p.W.D,Guwahati to 

2 

contd..2 
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Guwahati Central Division, C.P.W.D.,Guwahati. Mr A.med, 

learned counsel appearing for the applicant has fairly 

stated that he has not basically assailed the order 

transferring him out wliat he has assailed is contravention 

of the official guide lines for rotational transfer and 

posting of staff from one branch to another. rr Ahmed, 

the learned counsel brought our attention to the provisions 

contained in C.P.W.D.ManUal Vol.1 and contended that 

these norms were introduced by the authority for inter 

changing of the staff between Apcounts and Correspondence 

branch to increase the efficiency of the officials. In 

the instant case the applicant was serving in the corres-

pondence branch and again transferred to same branch 

without giving him opportunity to improve his quality 

by transferring him into Accounts section. 

Mr A.Deb Roy. learned & .C.G.S.0 appearing on 

behalf of the respondents stated that the transfer order 

Was made in the public interest and the authority is 

aware of the guidelines and tried their best to adhere 

to the guidelines. Mr Deb Roy hover submitted that 

the guidelines are not mandatory to post an official 

to a particular place. 

I have given my anxious consideration on the 

matter. Apparently there is no infirmity in the order 

dated 21.5.2002 transferring and posting the applicant 

calling for intervention of the Tribunal. The guidelines 

mum issued from time to time by the authority for 

rotation, transfer and posting may not be binding like 

a rule but, those are meant to be used as a guide. In 

the absence of any good reason one is not to depart from 

the guideline. On consideration of all the aspects of 

contd. .3 
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the matter I am of the view that ends of justice will be 

met it a direction is given to the applicant to make 

an appropriate representation before the authority venti-

lating his grievance and seking for a rotation transfer. 

The applicant is according4 directed to make an appropriate 

representation before the authority within a month from 

today and if such representation is made the authority 

shall consider the same as per norms and guidelines of 

the departrnt as expeditiously as possible. 

Subject to the observation made the application 

stands disposed of. There shall, however, be no order as 

to costs. 

D. .CMOWDHURY 
VICE CHAIRMAj 

me 



IN THE CENTRAL. ADMINISTRATIVE TRI}3LiNAL 

(3UWAHATI BENCHq SuWAHATI 

(AN AFFL..ICAT ION UNDER, SECTION 19 OF THE tENTRAL 

ADM INI STRAT lyE TR EUJNAL. ACT , 1985 

ORI GINAL. AF'FL.ICAT ION N0 	OF 202 

Sri Uttm 

,Appiic::nt 

Versus-S 

Union of Indi& Others 

Responcients 

I N t E X 

Si No Prticuiars Facje No, 

1 Appl:ir:ation 1 	to 	I 

 Veri+icatc:n J 
 Annexure-A - 

 AnnExur-B - 

 AnflExure-C - 

6. Anruh--I) 
- 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GAUI-IAT I BENCH AT C3AUHAT I 

(AN APPLICATION UNDER SECT I ON 19 OF THE 

CENTRL.. ADMINISTRATIVE TRI BUNAL ACT 1985.) 

	

ORIGINAL 	APPLICATION NO.. 1 	OF22 

BE T W E E N 

Sr:i Uttam 	 Paul 

Lower Div:is:ion Clerk 

Assam Central Circle-i 

Central Public: Works 

Department Guwahati--21 

- Applicarrt 

-AND- 

	

1] 	The Union of India represented by 

the Secretary to the 3bvernment. of 

India Min:istry of Urban Affairs 

New Del hi-i 10(2.11. 

	

21 	T h e 	Direc:tor 	General 	(Works) 

Cen tral Pub I Ic works Department 

Nirman Bhawan New Del hi- 110011.  

	

J 	The Chief Engineer- 

North Eastern Zone 

Cen trai Pub 1 Ic Works Department 

Cl eaves Colony,  

Shi 1 ion cj-3 

cL 



.) 

	

\'. 

41 	The super:intending Enqineer 

(CoOrdinatjon ) Ci. rcle Central 

Pub 1 Ic 	works 	Deprtmen t 

Eastern Recj IonNlzam P1 ace 

Kol kat.a -20, 	- 

• 	 53 	The Superb tend brig EnIneer,  
/ 

Assath Central CIrcl-1 

Cen tral 	Puhi C. 	Works 

Department q  Guahatj-'•21 

61 	The Executive Enqineer (Admn) 

Assam Central CIrc.1 c-i 

Central 	Public: 	Works 

-. 	 Departmcnt q 'Giaha:I-2i 

- Respondents 

• 	DE:TAILS OF THE APPLICATION 

.1 	PARTICULARS OF THE ORDER AGAI NST WHICH 

THE AF'PLICATION IS MADE 

This Instant appi I catl on Is di rec ted 

agaInst impugned transfer order No 	21 (3) /ACL.. 

I IF-Il /2002/1421 dated 21-05--2002 :issued by the 

Respondent t'o6 to the app.l :icant In violation of 

Prc'vIsI on - Ru). es and Rcg.i I a tIons of CPWD manual 

vOlt, mc- 1 

'2 	JURISDICTION OF THE TRIBUNAL 
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The appi icant declares that the subi ect 

matter of the instant application is within the 

jurisdiction of the Hon b I.e Tr:ibunal 

LIMITAT JON 

The app]. ican t further .  dec 1 ares. that the 

appl :Lc::ation 	is w i t h i n 	the 	11 mtation 	period 

prescri. bed 	under 	Sec tion - 21 	of 	the 

Administrative Tribunal Act 1985 

4. 	FACTS OF THE CASE 

Facts of the c:ase in brief are given 

be I ow 

4.13 	That your . humble appl:icarit is citi :en 

of India and as such heis ent.it led to all the 

rights and priv.i leges guaranteed u n d e r the 

Constitution of India.. 

4.23 	That your applicant begs to state that 

pI is working as a Lower Division Cl erk in the 
off icc. of ' the Superin tending E.ngi neer 	Assam 

Cen tral Circ i.e . CF'WD ,, Guwahati-2i He was 

appointed as Lower Division Clerk in the year 

1995 and he was posted in the cffic:e of the 

Executive Engineer, Si ichar Central Div.isic::'n 

Cen tral Public Works Department (CPWD) 	He was 

transferred to the Ass..am Central..Circ ic-I 
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r.pwn) 	C3u'a hati..-2j 	He joined 	in the A ssam 
C::E.ntr.1 Circ ic"1 (CPWD) as Loer Division Clerk 

in Corresç:'ondencc Sect :ion Vi de o-F fice order No 

15 ( 757) /cCC./E-1 1/79 Dated 09-04-1996 

innex1.trc-A is the photocopy of the 

o f f i c e order No 15 ( 757) ./fCC/E-I 1/79 

Dated 09-04-1996, 

4.3 	That your applicant begs to state that 

he is working as t Toe'-  Division c.l.erk in the 

Assam Central Circ ic-i CPWD Guaahatj -21 in 

Cor responder::e Branc h since 1996. Now he has 

been transferred tç Guahati. Ceitra 1 t.ivision 

CPWD in Correspondence Branc h by the Respondent 

No, 6 vide office order No 21 (3) /ACC-I/E-- 

-11./2002/1421 dated 21-0 ....2002. T h el said 

transfer order issued by the respondent No 6 is 

total violation of CFWD Manual. volume-i 

Provisions Rules and Requ 1 a tions 

It 	is 	pert:incnt 	to mention here that 
before 	the 	.issu:inq 	the 	said transfer order by 

the 	responaerit.s 	your 	applicant came 	to know 

J about 	hi. . 	d 	transfer 	from rd 	i. able sourc • . 	fie 

/ 	i.mmed:iately 	fi. i.e 	a 	representation 20--05--$002 

bf ore the Resç:onden 1: No 5 + or rc: ons.i derat. icr 

of his transfer order.  

Annexure-B is the photocopy c::f the 

office c:rder No, 21 (3)/ACC-.I/E-

11/2002/1423. dated 21-05-2002. 



nne>ure-C is the photcic:opy of the 

represen tat ion dated 23-22 + ±1 ed 

by the appi icant before the Respondent 

4.4 	That your app). ic:ant beqs to st.ate that 

there are certain provisions and rules under the 

CFWD Manual 	Volume--i 	regarding 	transfer of 

M:Ln isteria 1 Staff (other than o f f ice 

Super:in tendent) and draw i.ncj staff. The General 

Principle of CPWD Manual Volume-I reciardi.n 

transfer are qi')eri below for kind perusal of 

this Hon hi e Tri.buna]. 

Ru .1 e 19 CFWD Vu lume- 

i9,Ministerial staff other than Office 
I 

Superintendent) and Drawincj Staff: The fol lowing 

general pr:i;ncipi es of transfer are followed in 

respect of these ca tecjories of staff 

a] 	They are transferred from one offic: e to 

uU er r e r, 	 r 	h in t 

same Circle Such transfers are ordered 

by 	the 	Superintending 	Engineer 

concerned Transferfr om one sta tion to 

another 	under 	this 	rule 	where 

unavoidable 	shall be. made either by 

the Superin tend mg Engineer 

(coordination) or by the Su perintendi.nçj 

Engineer of the Circ 1 e concerned in 14 



c::onsu I tation 	with 	the Superintend incj 

Encj ineer ( Cdorrl ination ) 	so that the- 

latter can properly c:oordinat.e 

transfers + rom popular to unpc:pu I ar 

stations and vice--versa An official on 

request from unpopular to popu 1 r 

station 	may 	be 	transferred 	after 

completion of three years if there is a 

vacancy at popui ar station and after 

our years even if I onçjes t stayee who 

has completed his tenure of at least 

-four years at the popular station is to 

be shif ted 

B]. 	Transfers 	from 	one 	Crcie 	to 

another in the some station or in 

another stat ion if requi re.:i or where 

need arises to fill up a post oUtside a 

popular stati on • when such a post has 

fal len vacant due to some reasons 

shal..be made on the basis of longest 

c::ont.inuoua stay of individuals in all 

grades the longest stayee bei.nq 

transferred first. Simiariy, in 

brinq:Lnq persons on tran.. fer -  from an 

unpopul a.....tc::' popul ar station the same 

rule wi.i 1 apply. Transfers from one 

station to another shal 1 normally be 

restricted to . upper Division Clerks, 

Head Clerks Dr-aughtsmen Grade land 

Drauqhtsman Grade II Such transfers 

FE 	 El 
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shall be made by the Su pen. n tend inq 

Eng ineEr 	Coordin at.iori ) 	or 	by 	the 

Superin tend inq 	Encjirieer 	c:c:inc rned 	in 

con su .1 tation with him 

211 	Intercha.nqe of staff between Accounts, 

and Lc'esponder:e.trar'lc:hes Upper Division Clerk 

and Lower Division c: ierks :Lnciud.inci Cashiers 

serv.ng in a Divisional Office shall he 

in ten: hanoed every three years The per iod of 

three years s Lay in fc:counts seat shall be 

rec koned from fi. rst (pri. 1 and + inst Oc:tober of a 

year. Transfers shall be completed by first may 

and first. November of the year Such transfers 

sha ii be effected by the superintend ing Engineer 

of the Circle concerned The Superintend ing 

E:nginErs are empowered to grant exernpton form 

transfers under this rule up to a maximum period 

of one year where exc:eptionaI circumstances 

war ran t 

The Interchange of staff between the 
.....___ __._._.... 

ccc ounts and Correspondence Branc hes is not he 

treatedastrans+er of Office which is changed 

every five years. The Superintending engineer 

.l .11 however ensure w h i I.e transferring the 

Ct e rks from one Di vision' to anr ... her-  that the 

cf-f i.ciai is posted in the Correspondence Branch 

of the new Division if he was previously wc:rkinq 

in cccounts Branch of a Division and Vice versa 
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The 	Lower 	Division 	Clerks who 	are 

imparted 	training 	in 	accounts 	under 	the 	scheme 

of 

	

t r a i n :Lnq 	in 	Accounts 	in troduced: by 	the 

Department 	-fa :t I 	to 	pass 	the 	cx cmi nation hel d 	at 

the 	conclusion 	of 	the 	traininq 	shai 1 not 	be 

poe ed 	to 	Ac c oun te 	Branch 	t i 1 it they pass 	the 

examination - subsequently.  

The 	applicant 	has 	already 	pass the 

I.)epart mental 	E. xem. nat. on 	for 	promotLQn to 	the 

grade 	of 	Upper 	D.ivison 	L.ierk 	in 	the 	year .:Oi 

As 	si.tc:: h 	under 	CPWD 	Manual 	Provision vol ume- 1 

sec tion-5 	Rul-42 	your 	applicant 	is cxemptcJ 

from 	the 	stheme 	of 	training 	in cc:c::ounts 

mt rodUce by the department. 

It 	is 	further 	stated 	that Off ice 

Memorandum No, 33/31./7LEc._17 dated New Del i :38 

June 1981 regard inq transfer of Ministerial 

staff -From Ac:counts Branch to Correspondence 

Branch and vic:e versa. 

Annexi.re--D is the photocopy of (ThF+ ic:e 

Memorandum No 33/31 /7-EC- 1? dated New 

Delhi 38 June 1981 

4 	That the appi icant submits that the 

Respondent No 6 viol ated 	the provi. sion s of 

Cen tral Fubli c Works Department Manual 	Volume .... I 

regardinq transfer of Lower Division Cier:: from 

(Corre:. pond enc::e Branch) to Accounts Branch 
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4 .6J 	That the applicant submits that the 

Respondent No 6 has viol at: cci the Govt. ru 1. es and 

poi:Lcy :i.n regard of transfer of individual in 

con trary to the Central Public torks Depart 

men t Mani.ia 1 	Volume- I 	The Responc:lent No. 6 has 

1 o { ai. led measurably to :impl emen t their own 

Off ice Memo ranc:lum 

4.73 	That the appi ic:ant submits that the 

Res pon ci en t s h ave issued trans f er o rd e r of t he 

applicant against, the Govt. Circular and 

transfer policy, Your applicant has got reason 

tc: bel .ief that the Respondents are resorting the 

col ourabie exerc ise of power to accommc:date the 

person of ihrir interest 

4.8:1 	That your appli. cant submits that the 

proceciu re adopted by,  the authority in the case 

of applicants is di.ecrimi.natory ,  ma la-f ide, 

. :i. legal and wi.thot..t jurisd iction. Your applicant 

further submi tst hat due to mdi fferent att.i tude 

and partial i. ty adopted by the Respondent No. 6 in 

regard to posting and transfer of Ministerial 

staff, the career prospect of the api icant is 

going to be rui ned 

4.101 	 That your applicant submits that 

due to nonimp 1 ementat ion of rc:'tat:ional transfer -

of Ministerial Staff throuc hout t h e t.asi:ern 

Region for many year's the Respondents are 

_&~_ 	i 
: 



di. rec::tl y extending privi 1 eces those staff and 

Head Clerk who are enj oying the bene'fi t of 

popular stat ion posting even -fort wenty years or 

mc:: re. 

4.111 	 In 	view 	of 	the 	-facts 	and 

circumstances it is a -fit case for passing 

.nterim order protecting the interest of the 

appiicant 

4.121 	 That 	this application 	is 	filed 

bone fide mind for the in terest of justice 

51 	GROUNDS FOR REL IEF WITH LEGAL.. PROVISION: 

5.13 	For that, due to the above reasons. 

riar rated in detail the transfer -  order of the 

applicant :A.n prima -facis is illegal 	male fide 

arbitrary and without jurisdiction. 

5.21 	For that. 	similarly situated persons 

has been given the benefit of . Center Public 

Works Department Manuel Provis:Lon but t h e: 

app 1 icant s genuine case has not been considered 

by the Respondents.. As such ti je. cc ticins of the 

Respond ents are ii legal and mci a f :ide and the 

same is liable to be set asic:Ie and quashed 

5.33 	For , that 	the 	Respondents 	have 

measurably failed to apply their mind As such 

the action c::'-f the respondents are 1 iab le to be 

set as:i de and quashed 
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of the Respondents 

and also viol ative 

pubi ic 	Works 

regardinq transfer 

5 4] 	For that the action 

highly ±1 legal 	arh.itrary 

of qu:.idel .ines of 	Central 

Department Man ua 1 	Va 1 ume- I 

of the M:inisterial staff.  - 

51 	For that it is settled prapoaltion of 

law that when the 5a1.rie princ: i p1 a have been 1 aid 

ciown in given c:ases all the persons who are 

aim! lar 1 y situated should be çj  ran ted the said 

benefits 

5.63 	For that, the action of the Respondents 

are arbi trary ma 1 a f :t de and c:Ii sc:riminatory with 

an :i. Ii. motive and as such the impugned trans far 

order may be reconsidered as per Provision of 

Central Public Works Department Manua:L,volume-1 

5.73 	F o r 	that 	the 	Respondents 	before 

transferring 	the 	appl :icant 	ought 	to 	have 

c:onsidE:red the transfar pa1 icy of the 	Central 

Public Works Department Manual, Volume-I in this 

ma€ter and as such the impugned transfer order 

in the aye of 1 aw and is liable to be set 

aside and quashed 

5. 83 	For the in any view of the matter the 

ac t ion of the respondents are not sustain a h 1 e 

and hence the same is 1 :iab Ia to be set aside and 

quas had 



T h e app 1 iceit c: raves leave o-f This 

Hon bie Tribunal to ad'vanc:e fur ther çrouncis at 

the time of hearinc of this instant. app]. iction 

6 - 1 	DEfPIL...S OF REMEDIES E:xH\uSTED 

That there is no other alternative and 

efficacious remedy available to the applicant 

ex c epti. nvc:)k ing the j  u r.isdic ti. on of this Hon b Ic 

Tr:i buna 1 undei Section 19 c:-f the Aclmi.ni st.retive 

Tr:ibunal ct•. 1  i985 

71 	MPITTERS NOT PREVIOUSI...YFILED OR PENDING 

IN ANY OTHER COURT 

That the applicant furt her dcc lares he 

has not filed any applic:ation Writ Petition or 

su:i t. in respe:ct of the subject. matter of the 

instant app 1 ice t.xon before any other Court 

ei.vLhor:ity 9  nor any uc:h application Writ. 

Petition or suit is pending be-fore any of thern 

L. IEF SOUGHT FOR 

Under 	the 	facts 	a n d 	ci rcumstances 

eta ted above the app liant most. respectful ly 

preys that your L.orcishi. p may be pleAspd to admit 

th:i s petition and may. be p leased direct the 

respondents to qivt- the fol 3.owing reliefs 

8.11 	That the impugned Transfer order vide 

No 21(3) /Ac:C-H./E-i I/22/:42i dated 21-05---2002 



jssued by the kespondent Np 6 trans-ferrinq the 

app lic::ant 	as 	L.ower 	Division 	Clerk 

(Correspondenc:e Branch) 	Assam Central Circ 1 e'I 

Guu'jaheti to Gujahati Cen tral Circle 

(Corres pondence Branc: h) may be set aside and 

quashed 

8.23 	To pass any other relief or re I :iefs to 

h:.i.ch the applicant may be entitled and as may 

be deem fit and proper by the Hon bl e Tribunal 

8,33 	, Cost of the application 

93 	iNTER:EN ORDER PRAYED F0R 

Fendinq disposal of the app l:Lca tion the 

applicant most respectfully prays that your 

L.c;rdshi p may be p leased to pass an interim order 

by wa' of suspendinq the Office Order vide No 

21 3) /Ac:::c-I/E--I I/2G2/142i dated 21-5-2002 at 

Ann exure-B issued by the Respondent No• 6 

1 zn 	App 1 .ic:a tion Is f'i led Throuqh Advocate, 

113 	Pa.......iculars of IPO 

I.P.O.No 

D a t e of Issue 

Issued from 

Payable at 	 - 

123 	LiST OF E.NCL.OSLJRES 

As stated aI::)ove, 

• 

.VERIFICATION. 



a,  

VERIFICATION 

I 	S r i 	Uttam 	 Paul. . 	Lower 	Division 

Clerk ssam 	Central 	Circle-i 	Central 	Public 

Works Department. 	DLahat1 --.1 	do 	hereby, solEmnl y 

ver :t ty that the statements made -n paraq raphs 4. 
a re 	true 	to 	my 	knowl edqe 

those made in paraqraphs  

are 	beinq 	matters 	of 	records 

are 	true to 	n+ormat.on 	derived 	there 	+ rom whic::h 

.1 	.oel ieve tc 	be true ad 	those made 	iri 	paraqraph 

5 	are true 	to 	my 	3. eqal 	advice 	and 	rest 	are 	my 

humble subm:.k:.s.ic'ns 	be-fore 	this 	Hon 	ble 	Tribunal 

I 	have not suppressed any mater:.ial 	facts 

A n d 	I 	sicn 	this 	yen + :i. cati on 	today 	on 

this the 2flday o+ 22)2 at buwahati 
`7 

• 

t)ec: 1 arant. 



---- 

f 	

I 

ow 
. 	

, 	 .:• 	•, 	 . 	 .. 	

i 	. ....j,.. 1 	• 	 J 	

,I 	

: 	, 

15(7b7) l>%c( flsIx//y_? 
 

JUL 
SPfltflj;t 

 

p 	 aj/224 
 

cci.tj 	cT1L3(Dx, ~JKj- 

T -ftr 3;TTT 
- 	 - -0- 	 -2496. - - 

q 	
Ita 	r Paul, L3 - - - - - - - - 

TL - 	 rr • 	1rr 	:i'.. 	• 	 : 	 • 	 • 

t±o 
of AC9Wt,Gjj...22 

,: 	

•• 

9:1f9 t:r, 	TF.7t-2i 

eE 	
€(Cboi~drnatforrci rzY-t ,  kkk 

''b 	perirtndIn
iite7 c¼j 

fT pk 	 - 

3/ - - - - - - - 	 - --- - ---- - 

	8 	
4 ectjve. qinee, 	 entraj Vioi,c 	- ChL - 2 - - 	 - - 	

1T 
• 	r 

4/ 9R071r, F 	
,lr1T-3 	

• 

- 	 4 

6/ Tt 

7/ CITTfUz 	
—' 

Pile 
8. 	 JtCCICP Ciu 	for inornjc 

• 	 ' 	

:' 	 " 	• 	 •, 



: 7 
- 

Government ofIndia 
CentraiPubiic Works Department. 

No. 1(3)/ACC-1/E-Il/2oO2/ I 	 . 	dd2'L52Qo2• 

OFFICE ORDER 

The transfer. & Posting of the following LDC is 0  hereby ordered in the Public 

interest. 	 . 	 • 0 

SI. No Name From To: •.. Remarks 

1. Shri U. K. Paul, LDC As., in existing 
CPWD uwahti -21 . 	 vacancy. 
Gub'ati- 21 

This iss with the approval of SE/ACC-I. 

Executive EnginEer(Admn) 
4ssarnCeniral qircl&I 
cPwii;  Guwahaii- 21 

Copy to :- 	 •. 	. 	 :. 

The Chief Engineer(NEZ), CPWD, Dhankheti, Shillong 3 : 

The Superintending Engineer (Co-ord), Co-ordination. Circle .(EZ),.CPWD, Nizam 
Palace, Kolkata-20 . .... 	•. 	 0 

The Pay & Accounts Offlcer(NEZ) CPWD, Malki PointShi1long-1.. 

The Executive Engineer, Guwahati Central Division, CPWD, Guwhti-21 

O.fflce Superintendent, ACC-!, CPWD, Guwahari- 21 	0 	 . 0 

.hri. U. K. Paul LDC  
7. Cashier, ACC-I, CPWD, Guwihati- 21 

 

Exceti iivc Eigi nrAd in n) 

/411 	(P.K.SarLwr) 	
. 	 0• 



.1 
To 
The Superintend ing Engineer 
Assam Central Circle:i 	 - 
CPD, Guwahati-21 

ate: 20/O5I2002 	: 

Subject:- 	'l'ranslcr/posling of myself ti'om Assam Central Circle-I, CPWD, Guwahati to 
Guwahati Central Division, CPWD, Guwahati. 

Sir, 

In inviting your kind attention on the subject cited above it is to inform that it has 
come to my knowledge that I am going to be transferred from your good-office to Guwahati 
Central Division, CPWD, Guwahati. So far my knowledge goes each and every transfer & posting 
of Government Officials in CPWD is guided by certain defined Rules & Regulations framed by 
the sole rules framing authority i.e. Director General (Works), CPWD, New Delhi. But it is not 
understood the transfer & posting initiated by your goodself involving myself from Assarn Central 
Circle:l, CPWD, Guwahati to Guwahati Central Diviion, CPWD, Guwahati is guided by which 
rules & regulations as set in the CPWD Manual Vol.1 by Director General (Works), N,Delhi. In 
this connection the brief resume of fact is enumerated below that will prove the irrelevancy of the 
rules of 5 years Rotational Transfer involving change of office in the present Restructuring l)laSC 
and violation ol' others WICS, that, may have been applied in my ti'anslcr/post.ing case. 

(A) In this context it is to state that pre-rcstructuring CPWDIManual provision of' 
5(Fivc) years Rotational Transfer states " Ministerial St:afl' transferred from one office to anoi:hcr 
every five years within the same Circle". In generally, 5 years stay in a Division Office is 
calculated as 3(Three) years in Accounts Branch + 2(Two) years in Correspondance Branch = 5 
years as per CPWD Manual Vol.1. In the pre-revised staffing pattern LDCs were allotted all the 
Sub-divisions (Accounts Branch) under a Division. But as per revised staffing pattern under 
Restructuring! Re-organization of Ministerial Staff almost of all the post of Sub-Divisièns under a 
Division (Guwahati Central Division) has been sanctioned for UDCs. As such in one sense LDCs 
will not get the Accounts Branch at Division level during their 5 year stay in Div'ision office which 
will directly violate Accounts Branch & Correspondance Branch & vice-versa rules as per CPWD 
Manual Vol.1 as well as the Dy. Director of Administration, 0/0 Director General (W), CPWD, 
N.Delhi's O/M No. 33/31/81-EC.IV dated: 30th  June, 1981 (Copy enclosed), wherein it is clearly 
states that " Superintending Engineers will however ensure while transferring: the Clerks from one 

-Dision to another that if the individual was previously working in Acounts Branch of a 
Division, he is posted in the Correspondance Branch of the new Division and vice-versa. But I, 
being a LDC, is going to be transferred from the Correspondence l3ranch of your good ot1ic to 
Correspondance Branch at Guwahati Central Division, CPW.D, Guwahati in contravention of the 
spirit of 5 Rotational Transfer & A/Branch to C/Branch Rules as framed by Director General (W), 
CPWD, N.Delhi. 

Moreover, being a LDC, I can not be posted at any Sub-iJivisions (treated as 
Accounts Branch) as the almost all Sub-Divisions of Guwahati Central. Division has been 
sanctioned for UDCs. As the posting of LDC in a post sanctioned for UDC will violate. Dy.  
Director of Administration-lI, O/o Director General (W), N.Delhi's O/M No. 34/3/95-EC-X 
dated: 20/7/1995 (copy enclosed) which strictly ban the assigning of job of higher 
category/responsibility to lower category worker in any circumstances. 

In the light of above it has become vividly clear that 5 years Rotational Transfer of 
LDCs has become irrelevant in the post-restructuring phase of LDCs as L'DCs have been 
indirectly debarred from Accounts Branch. 

(B) It has also come to my knowledge that Sri Sukumar Sinha, LDC who was posted at 
Shillong Central Sub-division-I IT, CPW.D,Khanapart Guwahati undci; .Mcglialaya central 
Division, CPW.D, Shillong under 'the administrative control of Assam Central circle:i, CPWD, Guwahatj since 20/5/95 is going to be posted against myself due to shifting of the said sub-division to Shillong & I will be posted to Guwahati Centra1 Division 

CPWD, Guwahatj. The point to be noted here is as per CPWD Manual 
Vol.1 " Transfer from one Circle to another in the same station or in another station, 

if required or where need arises to fill up a post outside a popular station, when such a 
post has fallen vacant due to Some reasons, shall be made on the basis of longest COfltjflUO5 stay of individuals 

in all grades, the longest stayee being transferrd first" (Copy enclosed). 



_]iIUtL_JIJI1Ji_1U!L_2 

- 

I 

in this context it is pertinent to state that the vacancies of LDCs arises atGuwahati Central. 
l)ivision, CPWD, Guwahati due to promotion of' two LDCs vide SE(Co-ord), CPWD, Ko!kata' 
No: No.9(56)/SE(C)/ER/CAL/2002/396 dt. 29/04/2002 & their subsequent elieve for new 
assignment in respective CPWD Units, To fill vacant posts of LDCs thus Thilen vacant should 
have been made from longest stayce in the station i.e. by transferring Sd Sukumar. Sinha, LDC. to 
Guwahati Central Division, CPWD, Guwahati as I have been in this station since 4/1996 

only(Copy ofjoining.order enclosed). Rather Sri Sinha, LDC is going tobe order to join at Assam 
Central Circle:I, CPWD,. ,Guwahati & I am going to be posted at GCD, .CPWD, Guwahati despite 
being station junior in comparison to Sri Sinha, LDC. The move, if t,initiated, will be a grave 
violation of spirit of CPWD Manual rules in force in this regard. 

In view of the above, it is better adjudge that transfer/posting of myself from 
Assam Central Circle:I, CPWD, Guwahati to Guwahati Central Division, CPWD, Guwahati can in 
no way uphold the CPWD Manual Vol.1 Rules rather bulldoze the spirit of the same. As such 1 
request your goódself to retain me at ACC.I, CPWD, Guwahati rather traisfrring me to Guwahati 
Central Division, CPWD, Guwahati whimsically.. An evenhanded & lawthl action in this regard 
expected plc08e. 

With regards, 

End: As above. 
Yours faithfully, 

(Uttam Kr. Paul)/LDC 
Assarn Central Circle:I 

4o 
	 CPWD, Guwahati-21 
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IN THE CENTRAL ADMINTSTRATIVE TRIBUNAL, GUWAHATI 	ts 

BENCH, GUWAHATI 

In 

0. A. No: 169/2002 
'H 

Sh. U.K. Paul 	 4 	 Applicant 

Vs. 

Union of India & others 
	 Respondents. 

H REPLY AFFIDAVIT ON BEHALF OF RESPONDENTS.1,2.3,45 & 6. 

H  MOST RESPECTFULLY SHOWETH: - 

H 	I, B. Subramanian, Respondent No. 6 working as Executive 

Engineer(Adnin), Assam Central Circle No.1, Central Public Works 

Department, Guwahati under Superintending Engineer, Assam Central Cirlce-I, 

CPWD, Guwahati and Chief Engineer(NEZ), CPWD,Shillong of the Director 
H 	 , 	, 
General of Works, CPWD under Ministry of Urban3Jeve1opment & Poverty 

Alleviation, New Delhi, do hereby solemnly state and ffirmunder - 

1. That the deponent is Executive Engineer(Adnin), in the Direttorate General 

of Works under Ministry of Urban Development & Poverty Alleviation, New 

Delhi and is Respondent No. 6 and has been authorized to file the Cijtr 
H  Reply on behalf of Respondents. Deponent is also fully acquainted with' tl'. 

facts of the case. 

euifve-Euuieer (Adrn.), 
I Asam Central Circle No. 1 

C. P. W. D. Nixrnan Bhawafl 
Bamuncaida1 Guwahati-21. 

Corrections: 
	 1 



t_. 
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. That the Deponent has read and understood the contents of the Application 

filed by the Applicant. 

3. That the averments of the applicant in the aforesaid application, which are 

not specifically admitted, are denied. 

l. That the Respondents crave leave to submit the following objections and 

Ieing facts of the case before submitting their parawise reply to the application. 

PRELIMINARY OBJECTIONS. 

That the applicant is a lower division clerk under Ministerial cadre of 
ii 

Central Public Works Department, Govt. of India with 	transfer liability to 

iserve in public interest. The impugned transfer order dated 21-5-2001 is a 

general transfer order in the grade of Lower Division Clerk issued by the 

Respondents in exercise of their powers to transfer a personal working under 

them in public interest and the same is not liable to judicial intervention. 

The transfer being an administrative order inflicting no punishment or 

bringing any civil consequences is not amenable to the jurisdiction of this 

Hon'ble Tribunal as contemplated under section 19 of the Administrative 

Tribunal Act. 1985. 

Transfer being an incidence of service is not to be interfered with by the 

Courts unless it is shown to be clearly arbitrary ( Sb. A.K. Ray Vs. U.O.I. & 

State of Orrissa & other J.T. 1995 (7) SC 467). 

4: Interference by Judicial Review in matters of transfer and posting is justified 

only in cases of malafides or infraction of any professed norms or princis 

and where careers prospects remain unaffected and no detriment is cause, 

the concerned Govt. employee, challenge to the transfer must be eschewed (SI'' 
N.K. Singh Vs. U.O.I. & others) (1994) 6 SSC 98). 

A ,  
t1y;~;-gaineer UM&a.l. 

Asam Central CirdeNo. I 
C P. W. D. Nvman ffl'akvag, 
Bamnmadi1 (iuwihati-21. 

Corrections: 	 2 



PARA WISE REPLY 

i.The impugned transfer order dated. 21.5.02 is a matter of record. It has been 

ordered by the Competent Authority i.e. the Respondent no. 5 after careful 

consideration, in public interest, in exercise of his powers to make rotational 

transfers being the applicant senior most Lower Division Clerk working under 

his Circle Office for more than 6 years i.e. since 9.4.96, based on the Rules and 

Regulations of CPWD Manual Volume —I wherein it is clearly stated that the 

Ministerial Staff from one office to another every 5 years within the same 

Circle. such orders are ordered by the Superintending Engineer concerned. 

Accordingly being tke applicant senior most and comple1cLyr in one 

office has been transferred in public interest to its subordinate office in the 

same building without making any disturbance to him as requested in his 

representation dated 20-5-2002 (enclosed as annexure-C in O.A). Hence the 

averments are denied. 

Jurisdiction of this Hon'ble Tribunal is not disputed. 

This is a matter of arguments. 

I 	• FACTS OF THE CASE. 

4.1 & 4.2. The contents of these paras are matters of records and therefore 

i 	need no reply. 

4.3. The Applicant being the senior most Lower Division Clerk putting more 

than 6 years in one office has been transferred to other office as per the CPWD 

Manual provisions. Hence the contention of the Applicant that his transfer 

order is in total violation of CPWD Manual Volume-I, Provisions, Rules and 

Regulation is baseless. Hence the avennents are hereby denied. 

4.4. The content of this para is a matter of record and therefore need no reply. 

Executive iViifneer (A&w,j, 
Asssim Central Circle No. 1 

C P. W. D. Niiman Dp,sLwap, 

Corrections: 	 3 
	 Eamun!madan Guwahatj-21. 



4.5 to 4.10. The contentions of the Applicant in these paras are absolutely 

wrong. The Applicant is strictly put into proof the same. The Respondents 

issued the impugned order exactly based on the Rules, Regulations on transfer 

policy guidelines laid down in CPWD Manual Volume-I and various office 

memorandums. The copy of the office proceeding is also enclosed as annexure. 

Hence the averments of these paras are hereby totally denied. 

4.11 & 4.12. In view of the above facts, the 0 .A. is not fit to be admitted and 

liable to be rejected. 

GROUNDS 

In view of the submission made above and the legal position mentioned 

therein, none of the grounds in 5.1. to 5.8 are maintainable under the law and 

as such the present O.A. is liable to be dismissed being devoid of any merit. 

The contents of this para need no reply in view of submissions made in the 

preceding paras. 

Denied for want of knowledge. 

8 & 9. In view of the factual position stated and parawise replies furnished 

herein above with legal submissions made therein, none of the reliefs 

including interim relief prayed for the applicant is legally admissible to 

Applicant. The present O.A. being devoid of any merit is liable to be dismissed 

with costs in favour of the Respondents. It is prayed accordingly. 

10.42. These paras need no reply being fonnal in nature. 

Deponent 

Executive Engineer (Adrnn.), 
• 	Assam CentrI Crc!e No. I 

C. P. W. D. Nirman Bhawan 
imnniaidan, Gwahati-21. 

Corrections: 	
4 



VERIFICATION 

I, B. Subramanian, working as Executive Engineer(Adnin), Assam 

Central Circle-I, Guwahati under Superintending Engineer, Assam Central 

Circle-I, Guwahati & Chief Engineer (NEZ), CPWD, Shillong do hereby 

verify that contents of the above counter reply are true and conect to my 

knowledge which is derived from the office records and upon information 

received from concerned Officers. Nothing material has been concealed there 

from. 

Vthfied at Guwahati on the date 19th  day of June, 2002. 

Rxecutive EngjAeer (Admn.), 
Asam Centra' Circte No. 1 

C P. W. D. Nirman Bhawan, 
Batnsninaida n Guwahati-21. 

Corections: 	 5 
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IN THE CENTRAL ADMINISTRATIVE IRIBUNAL 	_. 

GUWAHATI BENCH AT GUWAHATJ 

- ORIGINAL APPLICATION NO. 169 OF 2002. 

B E T W E E N 

• 	 Sri tittam Kumar Paul 	Applicant 

-AND-- 

The Union af India & Ors. 
-Respondents.  

IN THE MATTER OF: 

Rejoinder 	submitted 	by 	the 

applicant 	against 	written 

statemnt 	filed 	by 	the 	Respon- 

- 	dnts. 

The humble applicant above named 

• 	 filed the rejoinder as follows: 

• • 	 11 	• 	That 	with 	regard 	to 	Preliminary 

•  Objectibn in the written statements filed, by the 

respondent the applicant begs to state that the 

impugned Trar)sfer order No 21(5)/ACC-I/E- 

11/2002/1421 Dated 21-05-2002 issued by the 

Respondent No.6 is in 'total, violation of r;orms 

or procedures and guiding principles laid down 
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in CPWD Manual .Vol.l governing 5 (five) years 

Rotational Transfer of 1Ministeriai Staff wherein 

it is clearly stated, ' The interchange of staff 

V 

	

	between the Accounts & Correspondence Branches 

is not to be treated as transfer of V office which 

	

V 	 ( 

is changed every five years. The Superintending 

Engineer will howver, ensure while transferring 

the Clerks from the one Division to another that' 

V 	 the official 	is posted in the Correspondence 
V  Branch of, the New DiVision if he was previously 

working in Accounts Branch of a Division & vice 

versa.' 

This aspect of 5(five) years Rotational 

Trarsfer 	of' 	Ministerial 	Staff 	V  has 	been 

V 	 highlighted 	by 	Dy. 	Director ,  of 	Administration 
V 	

Office of the Director General (Works) 	CPWD New 

V V Delhi vide Memorandum N. 33/31/81-EC--IV dated 

2th Juie 4  1981 where by the abcve quoted CPWD 

Manual Volume-SI Rules has been reiterated at 

= 	. Para-2 & at Para-3 it has been clearly indicated 

• 	'It has been brought to the notice of this 

Directorate that the abovei instruction are  being 

floated & in as much as an employee who had 

• a I ready worked 	for 3( three) 	years in Account 

V 	 Branch of a Division immediteiy be-fore transfer 

is again, posted t,o the same branch in the other 

V  Division to which he is transferred.. Director 

General ' (works) has directed 'that all concerned 

• 	must 	be 	instructed ' to 	fully , implement 	the 

aforesaid administrativ instructions and any.  

•1 



iape 	on 	their 	part 	should 	he 	viewed 

seriously' 
S 

As claimed by the Respondent in their 

Parawise 	reply No.1 	the Applicant has 	been 

transferred from Assm Central Circlè-I to 

.Suwahati Central Division on the basis bf 5 

(five) years Rational Transfer. Though the 

Applicant has been transferred from one office 

to another on the basis of 5 years Rotational 

Transfer but the concrned Superintending 

Engineer - has not ensured Accounts Branch 

posting of the applicant  despite the applicant 

has been working at Cori'-espbndence E{ranch at 

Assam Central Circle for over 6 yers since 

4/1996 till before his transfer. In this context 

the Applicant's posting at. Correspondence Branch 

is clearly indicated in his joining order issued' 

by Executive Engineer' Suwahati Central 

Division 	CPWD 	Guwahati 	vide 	No, 	9(1)/GCD/ 

202/1326 dated: 30/5/2 whereby . he has been 

directed to take over the charge of Bill Section 

which itself is a Correspondenc Branch as per 

CPWD Manual Voium-- I rules as primary . duty in 

Bill Section is preparation of Pay Bills of 

Staff & Checking & passing of T.A. Bills. 

* 

F 

3 

/ Thus the Respondent No1 5 & 6 has 

S 
 transferred the Applicant from one Office to 

another on the basis of 5 years Rotatioral 

Transfer' deliberately ignoring his Accounts 

Branch posting in violation of existing norms as 

/ 



4. 

4.  

• laid 	down 	in 	CPWD 	Manual 	volume-I 	& 

administrative instruction as coiair,ed in Dy. 

Director Of Administra:.ion 	0/b Director. General 

of L*Jorks 	CPWD 	New Delhi s Memorandum No.30/ 

th :31/07-Ec-17 dated 30. June 	1981 governing 5 

years Rotational Transfer of Ministerial Staff. 

Whereas it is evident from the 0/o No. 

21(3)/ACC.I/E.II/1248 dated 24/6/1996 & even No. 

:3364 dated 07th  Novem6r/1997 Respondent No. S 

has strictly ensured A/Branch posting to other 

clerks of i5ame grade. under his control while 

transferring them from one office to another on 

completion • of S yers tenure in a particular 

office. 

Anne>ure-E is the Photocopy of O.M. No.. 

33/31/81-EC IV dated 20-06-1981. 

•Annexures-F & 8 are the photocopies of 

• Office order No. 21(3)/96/Ac,C/E-II/1248 

dated 24-06-1996 and Office Order No. 

21(3)/ACC-I/E--II/3264 • dated • 7 th 

November 1997. 	• 

21 	That with regard to paragraph No. i. of 

the Written Statement the applicant begs to 

state 	that 	the 	impuqne'd' transfer 	order .  No. 

21(3)/ACC-I/E--II/2002/J421 dated 21/5/2002 

issued by the Respondent. No. 6 is in totai, 

c'io].ation of norms or guiding principles laid 

down in CPWD Manual No. I governing 5 years 

I 

I __J_ 



• IH 

Rotational 	Transfer 	of 	Minit.eril 	Staff 	wherein 

it 	is 	clearly 	tated 	H 	 ''The 	interchange 	of 	staff 

H between 	the - 	 Accountnts 	& 	Correspondence. 

Branches 	is 	not 	to 	be 	treated 	as 	transfer 	of 

Office 	hich 	is 	changed 	every, 	five 	years 	The 

Superintending 	Engineer 	will 	however q 	ensure. 

while 	transferring- 	the 	clerks 	from 	one 	Division: 

to 	another 	that 	ihe 	Official 	in 	posted 	in 	the 

Correpondence 	Branch 	of \  the 	new 	Division 	if 	he 

• 	was 	previously 	working 	in 	Accounts 	Branch 	of 	a 

Division & vice versa' 

It 	is 	pertinent 	to 	mention 	here 	that 

/ the 	Deputy 	Direcnr 	of 	dministration q 	0/a 

Director 	General 	of 	t4orks 	CPWD 	New 	Delhi's. 

L Memorandum 	'No.33431/91-EC-IV 	dated 	20th 
H  
H . 

/ 	 1981 	whereby 	the 	above 	quoted 	CP,WD, 	Manual 

H 	Volume-I 	Rules . has 	been 	reiterated 	at 	para-2 	and 

at 	para-3 	it. 	has 	been 	clearly 	stated 	'It 	has  

been 	brought 	to 	the 	notice 	of 	this 	Directorate 

that 	the 	above 	ibstruction 	are 	being 	floated 	& 

in 	as 	much. as 	an 	employee 	who 	had 	already 	worked 

for 	3 	years 	in 	Accounts 	Branch 	of 	a . Division 	"- 

irnmediat1y. 	before 	transfer 	is 	again 	p9sted 	to 

the 	same 	branch 	in 	the 	other 	Division 	to 	which 
H  

.L he 	is 	trnsferrecT 	Director 	General 	(Works) 	has 

directed 	that 	all. 	concerned 	must 	he 	instructed 

to 	fully 	implement 	the 	afresaid 	administrative 

instructions 	and 	any 	lapse 	an 	their 	part 	shottld 
- 	

be viewed seriousi'  

- 	 --•-,I - 	•_ 	 . 	 ,. 	. 	 .. 

H  
. 

' 
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The impugned Transfer Order issued in 

respect of Applicant is clearly arbitrary, mala 

fide '  violation o guidelines and administrative 

instruction issued from the Department itself 

governing the 5 years Rotational Transfer of 

Ministerial Staff, 

33 	That with .reqard to the statements made 

in paragraphs No. 	2 	nd 3 of the Written 

statement the applicant has no comment to offer. 

4] 	That with regard to the statements made 

in paragraphs No. 4.1 and 4.2 of the written 

statements the applicant has no comment. 
• 	. 

51 	That with regard to the statements thade, 

in paiagraphs 4.3 . of. the written statement the 

applicant begs to state that these are 

adequately replied in paragraph No, . I of the 

instant Rejoinder, 

63 	That with regard to the statements made 

.i.n pa -agraphs . No. 4.4 of the written statement 

the applicant has no comment'. 

71 	That with regard to the statements made 

in paragraphs No. 4.5 to 4.10 of the written 

statement the, applicant, begs to state that the 

admittnce of; . the Respondent No. 8 about his 

inability to ensure Accounts Branch to 

Correspondence Branc:h & vice-versa posting while 

eJ- 
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• transferrincj LDCs from one office to another 

under 5 years Rotational. Transfer as envisaged 

in CPWD Manual Volume-I Rules and suhsequent 

initiation of 5 years Rotational Transfer 

transferring the Applicant to. another under 5 

years Rotational. Transfei -  as envisaged in CPWD 

Manual Volume -I RUles and subsequent initiation 

of, 5 years Rotational Transfer transferring the 

Applicant to another office without extending 

the privilege of, Accounts Branch postin despite 

discharging office duty for more than 6 years at 

Correspondence branch at Assam Central Circle-I 

since 4/1996 while allowing the same privilege 

to other LDCs under his administrative control 

automatcaily gives an impression that the 

Respohdents 	are 	resorting 	the 	colourable 

exercise of power to accommodate the person of 

• their 	interest 	at 	AccoUnts 	Branch 	& 	the 

procedure adopted by the authority in the case 

f 	applicant 	is 	discriminatory, 	nalafide 	and 

illeqal 	It is further submitted that due to 

indifferent attitude and 	partially adopted by 

the Respondent No1 5 and 6 in regard to transfer 

of the Applicant from one Office to another 

under 	5 	years 	Rotational 	Transfer 	without 
/ 

ensuring Accounts Branch posting in terms of 

• CPWD Manual Volume-I provision, the 

Adminitratibn has debarred the Applicant from 

acquiring knowledge in Accounts Section related 

works which would have immense help in remaining 

service li-fe of the Applicant1 

LI 

ri 
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13] 	That 	with 	regard 	to the 	statements 	made 

in 	paragraphs 	.No 	411 	to 83 	of 	the written 

statements 	the 	applicant 	begs to 	state that 	the 

same 	ar 
I 
 e 	not 	correct 	and 	hence there 	are 	denied 

by the applicant 

I 
In 	view 	of 	the above, 	the written 

statements 	submitted 	by 	the Respondents are 	not 

corçect 	I and 	also 	misleading 	to 	the Honble 

Tribunals 	The 	applicant 	begs to 	state that1 	the 

impugned - 	order 	2-5--22 issued by 	the 

Respøndent 	No. 	5 	is 	illegal and 	mala fide 	and 

liable to he quashed. 



/ 

I . . 	 I 
= 	 VERIFICPTION 

l 	Sri Uttam Kumar Paui 	Lower Division 

•Clerkq Assam Central Circie-I 	presently working 

at Guwahati Cbntral Divisin CPWD Guwhati"21 

Assam do hereby solemnly verify that the state-

ments madd in the above paragraphs No1 ,to. 8 are 

true to my knOwledqe belief and informatithn. 

And I sign this ver ification today on this 

the 	day of 	22 at Guwahati 

Deçiarant. 

/1= 

\= 

= 	 = 

= 	 ' 	 / 
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l  

•GOVERN1NT CF INDIA 
At 	

CENTRAL RIB LIC 'II CPKS DE PR T€ NT 
Se- 	 S  

No.21 (3 )/96/ACC/E-II/ 	 Dtd.2/6/96. 

'FIC ORDER 

As per. provis ions of Section-8, Para-19 &..21 of CP1D Man.la11 

Volume-I, the following rotational transfer and posting of staff from 

Accounts Branch to Correspondance ifranch and vice-versa are hereby. 

ordered in the -interest-of public services:- 

SL 	
Name & lesignation 	 From 	 Th 	Remarks 

----------- -------- 4:  

/1. Smt. Iti Hazarika, LDC . Assarn Central GauhatjCentral Vice 

Sri A.K.Paul,.LDC 

Sri M.C.Medhi,C 

> 6 • S mt .Bibha S en, LDC 

9, Sri M.DaS,LDC 

Sri H.M.Mali,I.DC 

Lrc1e-1 ILf15) in.v is ion 	j 
Chakraborty 
LSD.0 

Gauhati Central G.auhatl. Central Vice 
DiviSion(A/) Divisi-ort(C/) Sri K,Ali, 

• L.t).0 

Gauhati Central GauhatiCëntral Vice 
DjviSion(C/) Sub.DivIII Sri A.K. 

(A/b) Pz!n.z., LDC 

Gauhati Central Assam Central Vice 
Sub-Div-Ill, Circie-.I(C/) ...Srnt Iti 
(AJ) 0 Haz'ar ika, 

L.D.0 

Gauhati Central Gauhati Central Vice 
Divis lob (cj) Divis ion (A/) Smt.B iba 

Sen,LDC 

Gauhati Central Gauhati Central Vice 
Division(A/) 	DiviSion(C/) Sri M.C. 

Medhi,LDC 
.;. 	.4 

Assarn Aviation Assarn Aviation 	Vice 
Works Divn(A) Works Divn(C/) Srnt. J. " 

Sonowal 1  
L.D.0 

Assam Aviation Assam Aviation 	Vice 
Works Divri (c,') Works Divn(A/) S r i S ,C. 

Maumder, 
. 	L.D.0 

Assam Aviation AsSam Aviation Vice 
Works DivriA/B) Works Divn(C) Sri H.M. 	. 

0 Maii,IDC.. 

Assam Aviation AssárnAviatin Vice 
-Works DLvn(C/) Works Divn (A/n) Sri M.Da;.. 

Smt S apna Cha3raborty, 
LDC 

3. Sri K.Alj,tDC 

9) 
	Sri S0C.I4azumder,I.DC 

0) 

Smt,J.Sonowa1,C .0  

1 	_ 

: 
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I 

or 

4iSrj . P.KSSarkarJ IDC. Gahati Central Assm Central Vice 
Circl.e...LC,) 3rt Samirarr Khanapara(A,') Sarkar,uJc 

Sri ..Samirar Sa!lcar,, &seam Central . G&thti Central 	vj bC Circ ia-I (c,) Sub.Djvifi i Sri P4(.&j.-; 
Khariapara (AJ) L.iD .0 

0. .&rj.. xartalt {a• As safft Aviation, lTthe bC Works Djvn () Works Divn(Cr,-p.K ,Das 
/ . 	. L.D.0 

Sri .DsLDc m.?iittjt. •errr bwjbtj vice 
Works . Djvn(.C) Works Divri(A/) Sri Knak 

I Narntsu.dra4 .•. .-. 	...- L.D.0 

- - - 	- -. - - 	- - - 	- - 
Si. No. l4wjfl'iive first. 

5 uPerinteriding Etgine.er 
Assarn Central Circle, 

j,C.P.W.D .Quwhati_. 

Copy for information and necessary action to:- 

The parties S1.No..1 to 14 as above. 

The Executive Engineer,Gaaj Central Divisjon,CW,GÜwahatj_21 
The Executive EngineerjAssam Aviation Works Divif. on,CP.D,Guwahatj_15 
The Surveyor of Works,Assam Central circle_I,c.Gu,ahati21 
The Executive Engineer(I.IQ),55 	Central Circle_I,.cp;Guahtj_21 ') The Assistant Engir3eer,Gaj Central 

Sub DiviIIC'bGauhatj21j. 7) The Assistant Engineer,Gaj Central Sub,Divn_I apara Gauhatj_23. 	 ,C 	,Khan  
) Office Superintendent Assam Central 

9) Cashjer,Assam Centa1 CircleI CPIJD,GuWhatj_21 0) 	 Branch ecretary, dPJD tafl Assocjatjo Barnunimaiclan, Guwahati. 

L) Branch Secretary,CpiD Non_Gazetted Office Staff 
 -an, Guwahatj. 	 -, 

ENGIER 
ASSAM CENTflAL CIpCL -- 

..... 	* ____  



Vt 
G0VErUT11F1' OF INDIA  

C E IT BAL P0 131, T C VJORE. 3 0 EP AmM EIU' 

No.21(3)/ACC-I/E-II/-( 1 	 bated G:w1tj the 07 th Nov/97 

OFFICERDER 

A 	per provi'sions of Srction-8, Pir.19 & 21 or CrWD  M3fl1 Vohuyn. 
I, 	the fo1.owirig rotttimi1 transfer and poVtinJ  of atff fr 	Accnt 
Branth(GC)) to Corr 	pon'lenc 	Brctnd (Am-I ) nd vicc-vr5 	are' hr- 
by Ordercd in 	th, intri.'c:;t of Public S(_?rViCr 

Si. 	1'1Qme & Dccnftjon. 	 Fru To 

1.' Mr'; C.K.Dutta,UDC 

aiil. J.C.Da',, .UDC 

Sj  D.1.Senr,upt, 

Shri. P.E.lZihho., 
U.D.C. 

Sh1 P.(.Ncog, 
LDC. 

A:.;:'irn 	CntL;1 (3:1u1iiti 	Centj1 Vj ce 
Ci.rc1e-I,CV, Djvj::ion, 	CPVM, Slid 	JoCoD.;, 
C 1 i :j -21. Cmih; Li -21 o U ,JD .C. 
(c/u) (A/B) 

C:tih:tj 	C'nt. 1 snt 	ent. Vice 
Dj vi s ian, 	G'WD, Cj rcie'-I,  CPiD, Mrs. CoK0itta, 
G'uh3Lj-21 Cuhj:j-.210 U 0 D 0  C. 
(A/n)  

G'uhrti Cent0 Vice 
:c]. 	-I, cP/D, Su})-t)jvn .111, Shj P.R. Ribha. 

Li-21. PS'D, C.U1mti-2j. U_D.0 0  
C/11 	) •( 	MB) 

C 	iLj CCt e  A\Tu Cent. Vice' 
a,h-Di.vn .111, C.I. rc e-I, 	PWI), S1j 	O.K S 	— 
('D, C. 'uliiti-2 1 

(4VB 
Ghatis.-1. qupta, UDIC G  

(C/B) 

A,- rn 	Ct. (3u1Li Cent. Vic'' 
Cj £cle' -I, CPWD, Djv 	, CPWD, Smt. 	urnim (; 	I]l 1)ti 	21. C'iu1 -ritj -21 Sh,rmi, 	LDC, 

( 	/J3 	) ( A/13 	) 
6. 31%t..Purnjm,j 	 5  Ccnt. A- Cjt1 	Vire 

c • D. . 	 ii va., CP1D, 	Cj r ci -I, CP  WO, 	ri P • (. .N eo q, 
( ::uh.-1Li_71. 	Griuli ti - 21 	L. 0 D,C 
(A/B). 	(c/B). 

Note &- S1.No.,3 & 5 move first. 

7'J'.• ," 
Sup rin tnn.ding E) çji.n eor, 
Ass'i'm Centrt1 Circle N0.I, 

G11i1tj2I. 

cbpy forwarced for infovii ition.to $- 

i. The 	 ng r: 	0oor'9nti.on Circi(E) C,P.J 0 1D 0 , 
Nj 	I.'irice,.. 

20 The Qief Eni.j1ncer(NE'), '.P.1'1.D., DI1.rn1d-i, mt11og3. 

30 The Ex 	p ecij.jv Enqjner, Cjhtj Crrtr1j D.i'virton, C.P.W.D 0 , 
Gauh)ti-21, 

( CO -I (' a. . .. . ?/2 ) 

\ 

- 	
- - 

• : 
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4,. The Survjor of Works, A;1 Centri1 Circi No.1, CPWD,Guhati-21. 

5PThe Astt. Exe. Eng1ncr, Gauhcti Ceni . Sub -DivnoflOoIII, CPWD, 
Gahti-2I!. 

The Zoni Secretary, 	WL) Staff Acociation(NEZ), Guh ti Brinch, 
-uti-210 

The Secret'ry, 	') on-CazeU:ed Staff Acoci , tion(NEZ), Gaüh.ti 
Branth, Giuhati-2110 

Be Mrs. C.K.Dutt'a, UDC, ACCI, PWD, Qtuhati-210 

&ri JoC.Da, UDC, c.cD, CP1D G.iuhati-21 ( tru -  EE/GB, 1WD, 
Ctuhati-21 ) e 	 •., 

Shri D.K.Sringupta, UDC, ACC-I, CPWD, Giuiiati-210 

Shri P.K.F-h1-, UDC, GCD, PJD, Gahati-2. ( ti .urjh EE/CCD, 
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